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CENTRAL AD1"'1NISTRATIVE TRIBUNAL 

ALLAHABAD B ENGH ; ALLAfk\BAP. 

Original Application No.s2e of 2~04. 

Allahabad this the 05tb day of Auqust 2G44 . 

Hon 'ble hf. t\•l5.:.._!3b~tnagar. M:lmber-J. 

Uma Shankar KushNaha a~ed about 59 years 
S/o late Ram Charit, R/o Village Ne\vada , 
Post Sagain Syedrdjo, District Chandoli • 

(By Advocate : 

l· Union of India 

• • • • • • • • • • • • • Applicant. 

Sri S •Nie Ali/ 
Sri U Nath) 

Versus. 

through POst Master General, 
Allahabad. 

2. Senior Superintendent Of Post Off ices 
East Divisi on, Vurancis i • 

•••••••••••••• Respondents. 

(By Advoc ~te : Sri Saumitra Singh) 

_O_R_p_E_R_ 

By this O.A. filed under section 19 Of Administrative 

Tribunals Act 1S85 , the applicant has prayed for a direction 

for quashing the in1pugned tr . .,nsfer <.>rder dated i2.06.2CQ4 

{Annexure No.1). Ha has further prayed for a direction to 

the respondents nut to give effect t o the impugned 

transfer order dated 12 . 06.2004 so far as it relates to the 

huat>le petitioner. 

2. The applicant is aggrieved by and challenging the 

impugned transfer order da ted i2.06.2004 thereby transferring 

the applicant mere ly eleven months before his date Of 

superanuation whereas the app.iic ant has joined at ~ his 

present place of postin9 on 11.02 .2003. 
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3. Learoad counsel for the applicant submitted that 

the applicant is going to superannuate on 30.06.2005 

so the action of the respondents in transferring the applicant 

ll 00 the verge Of ~etireroont •is against the principles Of 
natural justice. 

4. Sri Saumitra Singh lea~oed counsel for the respondents 

submitted that in fact applicunt is being transferred 

on promotion to a place which is only 'v'Jithin District 

so no illega litiy is being committed by the respondents. 

5. learned counsel for the applicant submitted that 

the applicant has handed over the charge and is continuing 

on s ick leave. He further submitted that applicant will 

be s1tisf ied if his representation filed as Annexure 

A-7 dated 14.C•7.2C04 addressed to Post Nester General, 
sympathetica l l y 

Allahabad is decidedlas per Rules within a specific 

period. 

6. After considering the submissions of counse l for 

the parties, I am of the view that inter es t of justice 

shall better be served if the representati on sv filed 

by too applicant on 14 .07 .2004 (Anrexure P-7) is dee ided 

by tra r esponde nts wiLthin stipulated period . 

7. Accordingly, the O.A. is finally disposed of at the 

admission stage itself without calling for counter by 

iss uing a direction to too Post Ivaster Gereral, Allahabad 

to consider and decide the representation of the applicant 

dated 14.07.2004 (Annexure ~7) by a reasoned and speaking 

order within a period Of one month from the dat e of r ece ipt 

of a copy of the ,order. 

No costs. 

v 
M=mber-J. 

M3nish/-
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